WP(C) No.(SH)266/2012

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Learned counsel for the petitioner prays for further four
weeks’ time for filing rejoinder affidavit.

The prayer is granted.

List this case again on 27.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)195/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

As prayed for by Mr. R Deb Nath, learned CGC another
four weeks’ time is granted for filing affidavit-in-opposition on behalf
of the respondents.

List this case again on 27.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)196/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. S Dey, learned counsel appearing for the
respondents prays for four weeks’ time for filing affidavit-in-
opposition.

The prayer is granted.

List this case again on 27.09.2013.

Interim order dated 72.07.2013 shall continue until

further orders.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)219/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. P Nongbri, learned counsel entered appearance on
behalf of the respondent No.4 prays for four weeks’ time for filing
affidavit-in-opposition.

The prayer is granted.

As prayed for by Mr. S Sen Gupta, learned GA
appearing on behalf of the respondents No.1-3 another four weeks’
time is also granted for filing affidavit-in-opposition.

List it again on 27.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)220/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. R Deb Nath, learned CGC appearing on behalf of
the respondents prays for further four weeks’ time for filing affidavit-
in-opposition.

The prayer is granted.

List this case again on 27.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)244/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Heard Miss. K Chisa, learned counsel appearing for the
petitioner and also Mr. R Deb Nath, learned CGC appearing for all
the respondents.

Issue Notice returnable within four weeks.

No formal notice needs be issued as the respondents
have already entered appearance through the learned CGC.

List it again on 27.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)246/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Heard Mr. R Kar, learned counsel for the petitioner and
Mr. ND Chullai, learned senior counsel assisted by Mr. R Gurung,
learned GA appearing for the respondents No.1 & 2. Also heard Mr.
SP Mahanta, learned counsel for the respondent No.3.

Mr. SP Mahanta, learned counsel for the respondent
No.3 clearly contended that until instruction is obtained from the
respondent No.3, he cannot deny or admit the statement made in
para-12 of the writ petition that “the petitioner is in
possession/occupation of the stall for the last 37 years and if he is
evicted by the respondent authorities he will suffer irreparable loss
and injury not to be compensated in money consideration.”

In such circumstances, two weeks’ time is granted to
Mr. SP Mahanta, learned counsel for the respondent No.3 for
obtaining instruction and the instruction so obtained by him should
be filed in the form of an affidavit.

List this case again for Motion on 27.09.2013.

Till the next date, the petitioner should not be evicted

from Stall No.25 MUDA, Shopping Complex, Police Bazar, Shillong.

CHIEF JUSTICE (ACTING)
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Cont. Case No.(SH)10/2013
In CR(P) No.(SH)1/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Respondent No.1 had filed affidavit-in-opposition.

None appears for the respondents No.2 & 3.

Wait for the service report of respondent No.4 for
another three weeks.

List this case again on 20.09.2013.

CHIEF JUSTICE (ACTING)
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Cont. Case No.(SH)8/2013
In WP(C) No.(SH)346/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

As prayed for by the learned counsel for the petitioner,

list this case again on 06.09.2013.

CHIEF JUSTICE (ACTING)
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Cont. Case No.(SH)24/2009
In WP(C) No.(SH)200/2008

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. SC Shyam, learned senior counsel appearing for
the respondents submits at the Bar that while this contempt petition
is pending, an appeal filed by the respondents i.e. WA No.
(SH)51/2012 against the judgment and order of the learned Single
Judge dated 30.03.2009 passed in WP(C)No.(SH)200/2009 had
been dismissed.

In this circumstances, 8 weeks’ time is granted to the
respondents for compliance with the directions of this Court in the
judgment and order dated 30.03.2009 passed in WP(C)No.
(SH)200/2008.

List this case again on 28.10.2013.

The Registry is directed to furnish a copy of this order
to Junior of Mr. SC Shyam, learned senior counsel appearing for the

respondents.

CHIEF JUSTICE (ACTING)
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Cont. Case No.(SH)27/2013
In WP(C) No.(SH)311/2011

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Heard Mr. ND Chullai, learned senior counsel assisted
by Mr. B Khyriem, learned counsel appearing for the petitioners and
also perused the judgment and order of the learned Single Judge
dated 01.03.2012 passed in WP(C)No.311(SH)2011.

Issue Notice to show cause as to why contempt
proceeding should not be initiated as prayed for, returnable within
three weeks.

Petitioners are to take steps for service of notice to the
respondents No.1 & 2 by registered post with AD within five days.

List it again on 20.09.2013.

CHIEF JUSTICE (ACTING)
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Crl.Appl.No.(SH)8/2010
With Crl.Appl.No.(SH)10/2010
With Crl.Appl.No.(SH)12/2010
With Crl.Appl.No.(SH)13/2010
With Crl.Appl.No.(SH)14/2010

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

List these cases again on 03.09.2013.

CHIEF JUSTICE (ACTING)



FAO No.(SH)2/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

LCR receipt.

Petitioner is directed to take fresh steps for service of
notice to the sole respondent by registered post with AD within five
days.

List it again on 27.09.2013.

CHIEF JUSTICE (ACTING)
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MC(WP(C) No.(SH)280/2013
In WP(C) No.(SH)185/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Heard Miss. B Das, learned counsel for the applicant
and Mr. ND Chullai, learned senior counsel for the respondents.

This is an application for allowing the applicant to
incorporate the correct document as Annexure-W to the writ petition.

The prayer is granted

Misc. application is allowed.

CHIEF JUSTICE (ACTING)
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MC(WP(C) No.(SH)280/2013
In WP(C) No.(SH)412/2010

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Heard Mr. PN Nongbri, learned counsel for the
applicant and Mr. SC Shyam, learned senior counsel for the
respondents.

This is an application for correcting the typographical
mistake of typing MACP in Para-5 of the judgment and order of this
Court dated 13.05.2013 passed in WP(C)No.(SH)412/2010.

It is the submissions of the learned counsel appearing
for the parties that the correct words would be “ACP” in place of the
words “MACP” appearing at para-5 of the judgment and order dated
13.05.2013 passed in WP(C)No.(SH)412/2010.

Accordingly, the words “MACP” appearing in para-5 of
the judgment and order dated 13.05.2013 passed in WP(C)No.
(SH)412/2010 should be substituted by the words “ACP”.

In view of above, this misc. application is allowed.

CHIEF JUSTICE (ACTING)

'\
o
3



MC (CR(P) No.(SH)208/2013
In CR(P)No.(SH)37/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

List this case again on 02.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)26/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Respondent No.2 had filed affidavit-in-opposition.

As prayed for by the learned counsel for the petitioner,
another two weeks’ time is granted for filing rejoinder affidavit to the
affidavit-in-opposition filed by the respondent No.2.

List this case again on 20.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)189/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. S Dey, learned counsel appearing for the
respondents prays for four weeks’ time for filing affidavit-in-
opposition.

The prayer is granted.

List this case again on 27.09.2013.

Interim order dated 72.07.2013 shall continue until

further orders.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)56/2013
BEFORE

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Issue Rule.
Exchange of pleadings is complete.
List this case for hearing on 20.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)172/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. S Sen Gupta, learned GA appearing on behalf of
the State respondents submits at the Bar that necessary parawise
comments had been received. Accordingly, affidavit-in-opposition on
behalf of the State respondents would be filed within three weeks.

List this case again on 20.09.2013.

Interim order dated 25.06.2013 shall continue until

further orders.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)173/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. KP Bhattacharjee, learned GA appearing on behalf
of the State respondents prays for further four weeks’ time for filing
affidavit-in-opposition.

The prayer is granted.

Petitioner had taken steps for service of notice to the
respondent No.4 by registered post with AD as early as 25.06.2013;
till date, neither AD nor the service report returned un-served.
Accordingly, the service of notice to the respondent No.4 shall be
deemed to have been effected properly.

List this case again on 27.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)174/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Respondent No.4 had filed affidavit-in-opposition.

Mr. R Gurung, learned counsel for the respondents
No.1 to 3 prays for two weeks’ time for filing affidavit-in-opposition.

The prayer is granted.

In the meanwhile, the petitioner may file rejoinder
affidavit to the affidavit-in-opposition filed by the respondent No.4.

List it again on 13.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)175/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Respondent No.4 had filed affidavit-in-opposition.

Mr. R Gurung, learned counsel for the respondents
No.1 to 3 prays for two weeks’ time for filing affidavit-in-opposition.

The prayer is granted.

In the meanwhile, the petitioner may file rejoinder
affidavit to the affidavit-in-opposition filed by the respondent No.4.

List it again on 13.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)178/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

As prayed for by the learned counsel for the parties, list
this case again on 20.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)183/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Learned counsel for the respondents No.1 & 2 prays
for further three weeks’ time for filing affidavit-in-opposition.

The prayer is granted.

Await service report for respondent No.3.

List this case again on 20.09.2013.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)184/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. ND Chullai, learned senior counsel appearing for
the respondents is directed to furnish a copy of the affidavit-in-
opposition filed on behalf of the State respondents to the learned
counsel for the petitioner in the course of the day.

List this case on 05.09.2013 for making an attempt to

dispose of this writ petition at the Admission stage.

CHIEF JUSTICE (ACTING)
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WP(C) No.(SH)185/2013

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

30.08.2013

Mr. R Jha, learned counsel appearing for the
respondent No.5 prays for three weeks’ time for filing affidavit-in-
opposition.

The prayer is granted.

List this case again on 20.09.2013.

CHIEF JUSTICE (ACTING)
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